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SPECIAL  MENTIONS 

Alleged misuse of Junk    
ExportLiberalisation Seem* 

ofGovernment 

SHEI     RAJNI     EANJAN     SAHU 
(Bihar): The second one is   about the export of 
mud bricks in the name of zinc oxide, cut 
plastic sheets, other items etc., and saw dust in 
the name of spectacle    frames    and    chalk      
powder in place of pharmaceuticals    and all 
kinds  of other    junks. Madam, several cases 
have been detected and the CBI has launched a 
case    against those    exporters    because they    
are drawing annual cash subsidies as well as  
other incentives. There are items lying 
unclaimed in   ports where they have been 
exported. The Department of Revenue    
Intelligence have registered several cases 
against the exporters including that of garment 
exporters  who  have     exported   at   highly 
inflated prices. The  Customs Department  
have   detected  a   consignment. I would like  
the  Government  to  be vrrilant   on   this   
issue. Then   in   the case of garment exports, 
the    exporters    have declared a price on 
ladies blouses  which  is     currently      being 
probed as exorbitant price and   claim for  duty  
drawback  and   cash  incentives  works  out  to     
Rs. 80     lakhs. Madam, I request, through you, 
the Government that vigilance  should be kept 
and should be strict on the policy of export  
liberalisation. Thank   you. 

Need  for oil exploration  in  Madhya Pradesh 

SHRI SURESH PACHOURI (Madhya 
Pradesh): Madam Deputy Chairman, I want to 
draw the attention of the House about the 
inadequate attention given by ONGC in 
Madhya Pradesh. The ONGC and the Oil India 
Limited have done commendable work in oil 
exploration and production activities in a 
number of States like Gujarat, Assam, Andhra 
Pradesh, Tamil Nadu, West Bengal but some-
how the State of dhya Pradesh has remained 
neglected so far in thi 

field. Madam, the ONGC had carried out 
geophysical survey of various areas in Madhya 
Pradesh and results indicated a strong possibility 
of oil presence at village Jabera in Damoh District 
which is about 70 Kms. from 3 Jabalpur. 
However, not much headway has been made since 
then. It is highly desirable that ONGC operations 
at M. P. should be taken up speedily and 
effectively. Oil exploration should be intensified 
in other remote areas of Madhya Pradesh and of 
drilling operation should also be immediately 
planned at Jabera and other areas already 
identified in Madhya Pradesh. I am sure if it is 
done, this will prove to be a boost to the 
economical and industrial development of 
Madhya Pradesh, which 19 «. still lagging behind 
other States in this sphere. I urge upon the Central 
Government to take immediate steps in this matter 
and direct the ONGC to take up the necessary 
work immediately. 

SHRIMATI VEEN A VERM A (Madhya 
Pradesh): Madam, I also associate with the 
special mention made by the hon. Member, 
Shri Suresh Pachouri. 

De
mand for a Development Board for 

Kutch  (Gujarat) 
SHRI ANANTRAY DEVSHANKER 

DAVE (Gujarat): Madam Deputy 
Chairman, I draw the attention of 
the Government through this special 
mention to a very important matter. 
A clear provision has been made in 
the Constitution that development 
boards should be given to the two 
regions. One for Marathwada and one 
for Kutch. Special provision with 
respect to the States of Maharashtra 
and Gujarat is  as follows: —  

"Notwithstanding anything in this 
Constitution, the President may by order 
made with respect to the State     of 
Maharashtra  or Gujarat, 
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provide for any special responsibility of the 
Governor for— 

(a) the establishment of separate development 
boards for Vi-darbha, Marathwada, (and the 
rest of Maharashtra or, as the case may be, ) 
Saurashtra, Kutch and the rest of Gujarat 
with the provision that a report on the 
working o'f each of these boards will be 
placed each year before the State Legislative 
Assembly. 

The special development board previously 
was granted by the Central Government to the 
Kutch area but it was cancelled after some 
years by the Central Government. Recently, 
the Central Government has declared a 
development board for the Marathwada 
region. The long standing demand of the 
people of Kutch for the development board is 
pending with the Central Government. We 
demand that our special development board 
should be headed by the Chief Minister and 
not by the Governor because the Chief 
Minister is answerable to the Legislative 
Assembly. Secondly, Madam, our board 
should be provided with sufficient funds by 
the Central Government. Thirdly, Madam, our 
board should have the provision of proper 
services of the Central Government as well as 
the State Government. Lastly, we demand that 
there must be technical institutions in Kutch 
area and a technical college should be 
provided in our area. This has been our 
demand since long but still it has not been 
provided to this area. Our area is a backward 
area. It fe situated on border and that is why, 
this provision has been made in the 
Constitution and our demand must be fulfilled. 
So I request the Central Government through 
this House, to fulfil our demand. 

SHRI DINESHBAI TRIVEDI (Gujarat): I 
associate myself with the sentiments 
expressed by the hon. Member. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): If it is Kutch, I 
also associate. 

Need To Grant 'Class B-2' Status f Bikaner 


